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[Shri R. Ramakristman] 

it is my duty to say this as one in the panel 
of Vice-Chairmen. In future it will become 
very difficult for the Vice-Chair-man to 
conduct this House if such controversial 
things as this one are admitted for Special 
Mention. Even yesterday or day before 
yesterday it happened. The Deputy 
Chairman told me that when a certain 
important thing takes place with regard to 
a party or some personages, he is allowing 
Special Mention. But if in every Special 
Mention there is going to be a refutation or 
a reply by the Minister, then it will 
become a new procedure which cannot be 
allowed. In the beginning I allowed Mr. 
Ghosh to refute her. 

SHRI DIPEN GHOSH: Let me say one 
ientence. 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): Let him say one 
sentence after which the matter will be 
closed. 

 
SHRI P. N. SUKUL (Uttar Pradesh): I am 

on a point of order. My point of order is that 
on a Special Mention there cannot be any 
discussion. If you are " going to allow a 
discussion, then it will be a new precedent. 

THE VICE-CHAIRMAN     (SHRI    R. 
RAMAKRISHNAN): There must be some 

. practical   way   out.    As   a   measure     of 
expediency I am allowing him to say one 

sentence
. 

SHRI HARISINH     
BHAGUBAVA 

MAHIDA (Gujarat): You will be creating 
a new precedent. 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): It has happened in 
the past. It is not going to be a new 
precedent. In the past, when a certain 
controversy arose, the Chairman had 
allowed one or two sentences. Let him say 
just one sentence, nothing more. 

 

SHRI HARISINH BHAGUBAVA MA-
HIDA: If it is more than one sentence, then 
it should not be recorded. 

SHRI DIPEN GHOSH: Are you con-
ducting the House or the Vice-Chairman? 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): Each Member ex-
presses his opinion. You may say one 
sentence. 

SHRI DIPEN GHOSH: Sir, it is a total lie. 
(Interruptions). It is a blatant lie. 
(Interruptions). It is a blatant lie. 
(Interruption). 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): You exhaust your-
selves  like  this.   (Interuptions). 

SHRI DIPEN GHOSH: Sir, it is a blatant 
lie in asmuch as she does not know that Shri 
Ranjan Bhattacharya had kicked a pregnant 
woman as a result of which the enraged 
villagers had assaulted him. (Interuptions) 

THE      VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN):   All  right.  The one 
sentence  you have completed.  Now the 
Minister of State for Home Affairs, Mr. 
Laskar, to move his Bill. 

THE  ARMS      (AMENDMENT)     BILL 
1981 

. THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
NIHAR RANJAN LASKAR): Sir, I beg 
to move: 

"That this House concurs in the re-
commendation of the Lok Sabha that the 
Rajya Sabha do agree to leave being 
granted by the Lok Sabha to withdraw the 
Bill further to amend the Arms Act, 1959, 
which has passed by the Rajya Sabha on 
the 8th September, 1981 and laid on the 
Table of the Lok Sabha   on   10th  
September   1981". 
The questions was proposed. 
THE VICE-CHAIRMAN (SHRI R-

RAMAKRISHNAN): The Minister has 
moved the Motion. Now, Mr. Ram Nareah 
Khushawha. 
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THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): Hon. Members, now 
the hon. Prime Minister will make a 
statement  on  Sri   Lanka. 

STATEMENT.   BY     PRIME MINISTER 
Proposed visit of th« Minister of External 
Affairs  to  Sri  Lanka 

THE PRIME MINISTER (SHRIMATI 
INDIRA GANDHI): Sir, I want to make a 
very brief announcement. While our Foreign 
Minister was replying to the debate here I was 
on the telephone with the President of Sri 
Lanka. 1 suggested to him  that our Foreipn  
Minister might 

go himself and have a talk with him about the 
situation. I also, conveyed the agitation in the 
minds of our Members of Parliament and 
communicated the feelings and distres all over 
our country, specially in the south. I am glad 
the President has welcome our Foreign 
Minister's visit. Shri P. V. Narasimha will 
leave this evening. Since three may be a 
shortage of certain essential articles in the 
refugee camps, I also suggested that they may 
approach the International Red Cross, and that 
we ourselves would be willing to hep in any 
way through our own or other voluntary 
agencies. His reply was, let the Foreign 
Minister come and he would see for himself. 

/ thought I should let the House know since 
they are concerned about the situation.    
(Internptions) . 

THE   ARMS     (AMENDMENT)       BUT., 
1981—ConW. 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): Mr. Usbr will now 
reply.   (Interruptions), 

SHRI   NIHAR   RANJAN       l.ASKAR 
Sir,   1   don't   deny   that   the  hon.   Member 
has no right.. .{Interruptions) 

 
SHRI NIHAR RANJAN l.ASKAR: Bui 

this is not the occasion to bring in all this. 
When the new Bill come he will have enough 
time of opportunity to' express his views. 
Exactly for that reason we are trying to have a 
comprehensive Bill, and then he can discuss all 
this. (interruptions) 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN):   Now.   the     question 
is: 

"That   this   House      concurs   in    the 
recommendation of the Lok Sabha that 


